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0 . A.No .18 6/99

Nbu Delhi: this the day of May, 1 999,

HDN 'BLE MR.S.R.-AOIGE, WICE CHaIFMaN(a).

HDN'BLE MRS.- LaKSHMI SUAMIN aTHaN, M£MBER(3)

ASl Kuluant Singh No. 448/D,
s/o Shri Sohan Singh,

f^o gtr. No. 4, P .-S. Dsl hi Cantto»
Delhi , ... . Applicant.*

(By Aduocate* Shri AOssh Luthra )

We rsus

1. Shri W.N.Singh,
Commissioner o f Police,

Police Hqr.

MSO Building;^

I .P . Esta te.,

Neu Delhi.

2,^ Shri S. K.Dain,
Addl. Oammission er of Police,
(Establishn ̂ t, M SD Building,
I .P. Estate,

Neu Delhi . . Oontemnors/

Respon d^tso-

(By Advocate: Shri Arm Bharduaj )

0 RDER

HDM 'BLE MR. S. R.-ADIGE. WiCE CHftlRMaN(fl).

Heard both sides on C.P .No . 94/99,

2. Ub are constrained to note that although the

order di rectin 9 r espon ddits to send applicant on UST

Course uas dictated in presence of respondd^ts'

couns^ on 15.3.'99, it was only after applicant had

filed the present C.P. on 9.4.99 that respon d^ts

took steps to send applicant for medical examination

on 12.4.~99 and he u/as e\/entually sent on the course

on 16o 4,'99 although o thers had manatime been sent on



0

- 2

5.4.99.

Zj Although in vieu of the cx)mpliance affidavdt

fil ed» ue do not puipose to pursue this C.P«. further,

U'e make it clear that respondents should comply

uith the Tribunal's orders paomptly, failing

which they shall lay themselves open to appropriate

ac,tion under the lau,^

4, Subject to what has been stated above, the

C.P. is di^nissed and notices to alleged contannors

are discharged®

( MRS. LaKSHMI SUATIINaTHaN ) ( S.R. AOIGE )
flEn8E:R(3). \licz CHaIRTIaNU)*-

/ug/


